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CEiTRAL ADMINISTRATIVE TRIBjJNA 
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svJ- dfiii v"d 

dIc/.7f- 

0'•• 
/ 

10.3.03 
Present : The Hon'ble Mr Justice 

D•N.CHOWDHURYTice 

Chairman. 

By this application the 
applicant has assailed the 

legality of the order of 

transfer and Posting dated 

28.2.2003. The impugned order 

of transfer reads as follows 

"The following transfer 
and Posting orders are 
issued to have immediate 
effect in the interest of 
service. 

1. 	Sri 	Chalcreswar  
Choudhury, pm,Guwahati GPO 
on being relieving Sri 
Hangshadhar 
Medhi, SPm,Rehabarj 

2. Sri Hangshadhar Medhi 
SPm,Rehaharj Sub Post 
Office on being relieved 
by 	S r i 	Chakreswar 
Choudhury will join as 
pm.Guwahatj GPO vide Sri 
Chakreswar 	Choudhury

11 transferr - 

ccording to 
order 	was 
Contravention 

applicant the 

	

passed 	in 
of 	the 	P&T 

Contd.. 



10 3 03 	Manual 	The 	applcant 	has 	raised 

numorous 	grounds 	assailing 	the 

order 	of 	posting 	and 	transfer. 

Considering 	the 	facts 	and 

circumstances of the case I 	am of 

the view that ends of justice will 

he met -1f a direction 	is 	given 	n 

the 	applicant 	to 	submit 	a 

/ 7 representation 	before 	the 	qenlot  

Superintendent 	of 	Post 	Offices, 

Guwahati, respondent No.3 narrating 

his 	grievances. 	If 	such 

/ 	 "p  representation 	is 	filed 	by 	the 
' e1 applicant 	within, two 	weeks 	from 

today, 	the 	respondent 	No.3 	shall 

consider 	the 	same 	and 	ipass 

appropriate 	order 	as 	perlaw 

preferably within a month from the 

date 	of 	receipt 	of 	such 

representation. 	If 	the 	transfer 

order has not been given effect to 

• in 	that 	event 	the 	order 	dated 

28.2.2003 	shall 	remain in abeyance 

till 	disposal 	of 	the 

representation. 

The 	application 	stands 

disposed of. 	There 	shall, 	however, 

be no order as to cost. 

V ihairV 
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IN THE CFNTPJL ADM:TNISTRkTIVE TRIBUNAL IJ  

GT..HI.TI BENCH 1  GUWAHATI. 

(kN .IJ->PLICATION tINDER SECTION OF 19 OF THE 

CENTRAL ADI4INIZTRATIVE TR.IBLTNAL ACT 1985) 

ORIC4INJiL APPLICATION NO. 4J 	OF 2003.. 

LIST OF_DATES & SYNOPSIS OF THE APPLICATION 

Shri. Hangshadhar Medkii 	-Applicant. 

-Versus- 	 - 

The Union of India b Others 	-Respondeits 

0•2 001 The 	Transfer 	Order 	of 	the 

applicant from Gotanagar Zub-Pot 

Office to Rehabari Sub-Post 

Office (Annexure-A) 

28--02-2003 The Impugned Transfer Order of the 

applicant from Rehabari Sub-Post 

C>ffice (Annexure-B). 

Anuexur-r is the etract of relevant portion 

of P & T i4anual 1  VOl1Vr  Chapter-

II regarding Transfer,. posting and 

rotation of charges.. 



The :pp 1  I ct I on I made gaIn$ t 

the' Impugned tra:rifer order dated 2-O2-2003 by 

the Rpondeut No. 3 which I in total 

v.ioIatiou of P & T Manual 1  Vol 1V 1  Chapt.er-Ii 

HCflCC r  the applicant has filed this application 

for setting aside and quashing the said 

Impugned transfer order. 



IN THE CENTR4L ADMINI STRTiVE TRIBTJTNAL 

GUWAHATI BENCH ?  GUWJHATI 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

.CENTRJ4.L ADNIN:[sTpJTIvE TRLBUIThL ACT 1985) 

crIG:cNAL APPLI CATION NO. 4/ 	OF 2003.. 

S.hri :[trichadflr ]1ecihi. 	 App1 i cant 

- Versus- 

The Union of India & Others 	- Respondents 

C,  - 
1 

I.  

2. 

3" 

1. 

5" 

N D E X 

Part iculars 

Appi 1 cati on 

\•eri.fi..catj.on 

.Tiflnexure- A 

Junexu.re - B 

Ann xure- C 

Page No. 

1 t:o, 

- 	 - 

- - 

Jc.vocate 
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IN THE CENTRAL AJYt:4INIZTRATIVE rip  iNJN7J 

I 	 GUWAHATI BENCH, GUwAn:ATI, 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL JiDNINIZTRATIVE TRIBUtThL ACT 1985) 

DPALAPPLICATI1NNC4J)F?OO 

BETWEEN 

ShriHa:ag.hadhar Medhi, 

5/0 Late Ke5hab Chandra Ned±ii, 

Sub-Post Master, (BCR) 

RehsJDari SuJ:'r-Post Office, 

P 

Gu.wa.hatj-- 7B 1OOE 

- .Appiicant 

-- AND- 

The Union of india represented by the 

Secretary to the h-overninent: 	of Ind:ia 

N.initry of Coiununicat ion, Ner Delhi. 

The Chief Po.t Nater General, 

Aatn Circle, Pan Bazar, 

P.C> S. - Pan Baza:r, Guwahati-1 



3. 	The Senior Superintendent of Pos,t 

Offices r  L'ru'i.ya.hati Division, 

P 0- Pan Bazar, Guwahat.i-i. 

_Rez pondent s  

1) DET.II1S OF THE APPLICIION 

I 	PiRTICULJRS OF THE ORDER JGiINST WHICH 

THE .7PPLICATION IS MADE: 

This 	application 	is 	not iiade against 	the 

inipugned t:ransfer 	order and rotation 	of 

ch.atge s vi d.c 	o rde .r 	Ne.. B/B. -- 13/Rot at i on/Oh 

IV dated 28-02-2003 issued by the Respon- 

dent No, 3. 

2J 	JTJRISDICTION OF THE TRIBLTNJL 

The applicant declares that the 

su.hlect niatter of the instant application is 

within the lurisdiction of the Hon'hle 

Tribunal 

3) 	:tIMI'rATIoN 

The applicant further declares that 

the sublect iiiatter of the instant application 

N4 ~-OD 



3 ,  

is within the limitation prescribed under 

Section 21 of the 3dministrative Tribunal Act 

1985. 

FACTS OF THE CAZE 

Facts of the case in brief are given 

below: 

That your humble applicant is a 

citizen of Ind:ia and as such he is entitled to 

all rights and privileges guaranteed under the 

Constitution of India 

1.2) 	That your applicant was appointed as 

Postal Assistant on 1968 under the Respondent 

authorities. He is now serving as Non-Gazetted 

Sub--Post Naster at Rehabari Sub-Post Office He 

is aged about 51 years. 

41 3) 	That your applicant begs to state that 

he was €ransferred frc:iu Gotanacm.. -  Sub-Post 

Office to Rehahari Sub-Post Office as Sub-Post 

N&ster BCR) vice No B/R-  13/Rotation/C:h-IV 

dated 07-02-2001. In the sa:i.d transfer Order at 

Serial Nod. 3 and 41 it has been mentioned that 



4. 

Sri Hanqshdhar Hedhi,. SPN,. Gotana.gar r 	S.O. on 

being relieved will loin at Rehabari SO, vice 

Sri 	Chakreswar 	Choudhury transferred, Sri. 

Chak.resrar 	Choudhury 7  5PM, habari, 	S. on 

being 	relieved 	will join at 	Guwahati 	G.PO 

vice vacant post 

Annexure -Jk .15 the photocopy of such 

transfer ozder N0 B/R- /'c't9fj(I1/(Th' 

IV dated 07-02-2001. 

That your,  applicant begs to state that 

he joined as Sub-Post Master at Rehahari Sub- 

Post Office on 29-03-2001 after being relieved 

• 	by Sri Chakreswar Chouclhury, A:.sistant Post 

4aste r,. Rehabari who was posted at General Post 

• 	Officer (GPO) Guwahati 

.5J That your applicant begs to state that 

1;he Respondent 	No. 3 vide Order No,  

Rcticn/c'h--i..V dated 28-02-2003 transferred 

your applicant to Guwahati GPO vide Sri 

Chakreswar Choudhury l. Jzsistant Pct Master who 

was again re.pos ted to Rehabari Post Office Js 

per,. P & T Manual Vol IV,. non-gazat ted Sub-

Post Master tenure at a particular post office 

is 3(three) years.. 

,L j4L- 



I 	 Annexur B is the photøpy of such 

order dated 202-2003, 

'LGJ 	That your applicant begs to state that 

the above said Transfer Order dated 28 022003 

is in total violation of P & T Nanual Vol-IV 

regarding transfer and postinq of postal staff. 

The abce-ineritjoned relevant portion of rules 

are quoted below for kind perusal of this 

Horlrbie Tribunal: 

RDTATIQI\T OF CHARGEZ 

O. The following posts should not ordinarily 

be occupied by the siie official continuously 

at a t iie for nore than the period zhom 

against each, 

Nor-qzettec heed post asters 

Non 	 ub-Postias;c 

(BA) Departtental Branch Postinste r 	J 
Town Inspectors 	 3 years 

(9A) C.ie rks in post Offices having 	I 
one clerk besides the. sub- 

postmaster. 

Officer sbould not ordinarily he 

brought back to the same Dyijo. Sub-

division or post until the lapse of an 



<V 

interval equivalent to the rL1axirüur period 

for which the post Itay he held as fixed in 

the above rules. 

Annexure-C is the photocopy of extract 

of p L. rjr Manual Vol. IV Chapter-Il 

 That your applicant begs to state that 

the Respondents, particularly, the Respondent 

No. 3 vide his order dated 28-02-2003 again re-

posted Sri Chakreswar Choudhury. who was posted 

as Sub-Postmaster in Rehabari Sub-Post Office 

till 26-03-2001. Hence the Respondent No. 3 

has violated the Manual Provision of P&T 

Regarding Transfer,. Posting and also Rotation 

of charges. 

1.8) 	That your applicant begs to state that 

he has not completed his normal tenure, i.e., 

three years at Rehabari Sub-Post Office and the 

Respordet No. 3 has transferred him without 

completion of his fixed tenure. As such, 

finding no other ai.ternative the applicant has 

compelled to approach this Hon'ble Tribunal for 

see king  lustice in this matter. 

493 That your applicant begs .to state that 

the action of the respondents is illegal,. 
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arh.trar-y,  nala fide and also not sustainable 

before the eye of law as well as in facts. 

4.10) 	That your applicant suBmits that he 

has got reason to believe that the Respondents 

are resorting the colorable exercise of power 

to acconmodate their interested persons in 

their favorable place. 

1i1) 	That your applicant submits that the 

action of the Respondents is violative of P&T 

4anuaL Vol. --IV and with a motive behind. 

L1.12) 	That your applicant submits that the 

action of the Respondents by which the 

applicant has been deprived of his legitimate 

rights is arbitrary. It is further stated that 

the Respondents have acted with a mala-fide 

intention only to deprive the applicant from 

his legitimate right. 

1.13) 	That your applicant submits that the 

action of the Respondents - ie. highly illegal r  

improper, whimsical and also against the policy 

adopted by the c4overrment of India. 



N. 

1.1) 	That your applicant submits that the 

Respondents have violated the fundamental 

rights of the applicant. 

U 	15) That in view of the facts and circum- 

stances it 	is 	a fit 	case 	for jiaterference by 

the Hon'hle Tribunal to protect the interest of 

the applicant by issuing an interim order for 

stay of impugned order dated 28-02-2003. 

1.161 	That this application is filed hona 

fide and for the interest of lustice. 

5 	GROUNDS FOR RELIEF WITH LEGAL 

PROVI ZION: 

5.1) For that, 	due to the above reasons 

narrated in detail the action of the 

Respondents is in prima facie illegal, 

mala-fide, arbitrary and without luris-

diction. 

5.2) For that, 	the Respondents have not 

considered their own guideline regarding 

transfer, posting and rotation of charges 

of Non-gazetted Sub-Postmasters. As such, 

the impugned order dated 26-02-2003 is 
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illegal and liable to he set aside and 

quashed. 

5.3) For that, it is settled proposition of law 

that when the same principle have been 

laid down in given cases, all the persons 

who are similarly situated should he 

granted the same benefit. 

5.4) For that, the Respondents have violated 

the Article i, 16 and 21 of the Consti-

tution of India. 

5.5) For that, the action of the respondents is 

arbitrary, mala-fide and discriminatory 

with an ±11 motive. 

5.6) For that the Respondents have clearly 

violated the provisions P & T Manual Vol 

IV Chapter-Il regarding transfer and 

posting, rotation charge of Non-Gazetted 

Post Master. As such, the sante is liable 

to be set aside and quashed. 

5.7)1ot that, in any view of the matter the 

action of the respondents are not sustai- 

nable in the eye of law and as well as 

fact. 
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The applicant craves leave of this 

lIon'hle Tribunal to advance further grounds at 

the time of hearing of this instant appli-

cation. 

DETAILS OF REMEDIEZ EXHAUSTED 

That there is no other alternative and 

efficacious renedy available to the applicant 

except invoking the jurisdiction of this 

Hontble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 

NATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicant further declares 

:tt he has not filed any application, writ 

petition or suit in respect of the sublect 

matter of the instant application before any 

other Court, authority, nor any such appli-

cation, writ petition or suit is pending before 

any of them. 

B. 	RELIEF SOUGHT FOR: 

\/&f 'L442- 



Li 

Under the facts and circumstances 

stated 	above the applicants most 

respectfully prayed that your Lordship 

may be pleased to admit this applica-

tlC)fl r  call for the records of the 

case y  issue nc)t3ce5 to the Respondents 

as to why the relief and relives 

sought for by the applicant may not be 

granted and after hearing the parties 

and the cause or causes that may be 

shown your Lordships may be pleased to 

dispose up this application on the 

admission stage and may be pleased to 

direct the Respondents to give the 

following relives: 

That 	the 	Hon thle 	Tribunal 	may be 

pleased to set 	aside and quashed the 

impugned 	transfer 	order 	No 	B/R-13/ 

Rotation/CH-IV dated 2-022003 issued 

by the Respondent No. 3. 

To pass any other relief or relives to 

which 	the 	applicant 	may 	he 	entitled 

and as may be deem fit and proper by 

the Honthle Tribunal. 
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3.3) 	To pay the cost of the application. 

INTERiM ORDER PPJ.YED FOR: 

• 	 The applicant most respectfully prays 

for interim order from this Horibie 

Tribunal may be pleased to stay the 

impugned transfer order No. B/R13/ 

Rotation/Ch-IV dated 2-02-2003 iaued 

by the Respondent No. 3 

Application Is Filed Through 

Advocate. 

	

12) 	Particulars of I.P.O.: 

i.p.o. NO. 

Date Of Issue 	7.000 

Issued from 

Payable at QW WHAT) 

	

13) 	LIST OF ENCLOSURES: 

As stated above. 

.Verjfjcaticn. 
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VERIFICATION 

I, Shri Hangshadhar Medhi aged about 

54 years /o Late Keshab Chandra Medhi, Sub-

Post Master y  Rehabari Sub-Pct Office, P0-

Rehabari, Guwahati-7100do hereby solemnly 

'efy that the statements made in paragraphs 

No. ç,  

are true to my knowiedge 

those made in paragraphs No. 1 3,, t'5, 

are being matters of records 

are true to information derived therefrom which 

I believe to he true and those made in 

paragraph 5 are true to my legal advice and 

rest are my humble submissions before this 

Hontble Tribunal . 1 have not suppressed any 

material facts. 

And I sign this verification today on 

this the tothday of 4arch 2003 at Guwahati 

c—frte- 
(,,/Declarant 
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A 	A 
I)IiPARflVIEN1 ()F P081'S: INDIA 

OFFICE (.)F TIlE SR.SUI'ERINTENDENI' OF P()Si' OFFJCES.(mwAiIArl 1)IVN. 

I . 
	 MEG! IDOW' 1311AVAN 31W FLOOR, GUWAHATI -781001 

NO. 13/R-13/Ro1ationlCli-1V, 	 I)atcd at Guwahati Lhc,07.02.2001. 

The following transfer and posting order is issued to have immediate efrect 
in the interest of service. 

Sri Pbitra Kr. I)a:. PA., Gvahti Univcrsity 110 on being releived on 
ollice arrangement will join as 8PM Gaicliuk SO iee Sri Lakhi l)har Bow, 5PM, 
(Jarchuk transferred. 

//. 

Sti Lakhi Dhar Boro, 8PM, Garchuk SO on being releived will join at 
Gotanagar SO as a S1'M 'vice Sri Hangshaihar Mcdlii transferred. 

"Sii ilangshadhar Medhi SPM, Gutanagar SO on being releived will jDat 
Rehabari SO vice Sri Chakreswar Choudhuiy transferred. 

t. Sri (Thakrswar Clioudhuiy, SPM, Rehabu'i SO on being releivect will join 
at Guwahati GPO vice vacant POSE. 

• 	 Sr. Superin(en(lent of PosI• Offices, 
• 	 Guwahati Division,Guwahati-78 1001 

Copy to:- 
1-4) 	The official concerned. 
5-8) The PFs of the officials. 
9) 	The Sr. Postmaster, Guwahati GPO. 

The Postmaster, Guwahati Univeriiy 110. 1 Ic is requested to relieve the official at. 
SI. No. 1 immediately. 
The 5PM, Rehabari SO. 
The SPM, Gotanagar SO. 
The SPM, Garchuk SO. 

14-I5) 0/C & Sparc. 

Sr. Superitilen etilof Post Offices, 
(iuwahati DiviIon,Guwahali-78 1001 

j I  

Li 



U 
* 	 DEPARTMENT OF POSTS: INDIA 

OFFICE OF THE SR.SUPERINTENDENI OF POST OFFICES.GUWAHATI DIVN. 
MEGHD()T BHA WAN 3RD FLOOR GUWAHATI -781001 

cNO. B- 13,otioiCh W 	Dated at Guwahati-78 1 001 	8.02.2003 

The following transfer and posting orders are issued to haveimmediate 
effect in the interest of service. 

Sri Chakreswar Choudhury, Apin, Guwahati GPO on being relieved on 
office an'ange,nent will join as SPin, Rehabaii Sub Post Office relieving Sri Flangshadhar 
Medhi. SPm, Rehabari. 

Sri i'ia.ngshadhar Me&ii SPin, Rehabati Sub Post Office on being 
relieved by Sri (Thakreswar Choudhurv will join as Apin. Guwahati GPO bide Sri 
Chakreswar Choudhury transferred. 

Sr. Supetintettdent. of Post Offices, 1  
Guwaliati Division,Guwahati-78 1001 

Copyto: 
1-2).The Official concerned. 
34) The P/F of the officials. 
) TIe-f?Postrnaster, Guwahali GPO 

• 	lie SPM. Reliabari SO 781 008 
• 7)ThePMGUHO 

8)0/C 
9) Spare. 



- Chap. II] 	
TRANSFERS AND POSTING 	, - 

- 

possibilit)' of personatjon 

01 
ROTATION OF CHARG ES  

7. rdinarily a Superintendent  of Post Offices or Railway 
• fail Service should not remain in chage of the same Division 
for ,  more than four years at a tithe, and an Assistant Dircdôr of Postal Services Should not also &cupy 

that post for mole than four years at one stretch. 

Superintetident of post Offices should hold charge 
of a Railway Mail Service Divis011 for at least four years, and 
every Railway Mail Service Superintendent should hold charge 
of a Postal Division for not less thati four years. 

NOTE.....TIIC Provisions of this f ule do not apply to 	 er. ts  who are above 45 years of 

~Ann 
 Superintendeiit of Post Offices or R.M.S 

and an Inspector of Post Offices or R.M.S. should not ordinarily 
remain in the same Di.rjsjon or Sub -Division, as the case may bc, 
or at the same post for more than 4 years at a time. 

While ordering transfer or promotion of 
the officials, care 

should be taken to ensure that they are not transfci -,cd to or posted in their home areas. 

' 	 .'Ilic 
following Posts should not Ordinarily he Occupied 

by the same officials continuously at a time for more than the period shown against each: 

(1) Head clerks of Superintendents 
 \_2Y Investjgaing inSpectors and sorting inspectors in • 	Circle Offices 	 4 years . 	

. 	 I (3) I-lead clerks of sect ions in Circle Offices . 	• 	J 9-2 DGP&T/ND/75 



(1') 
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Chap. II] 	 TRANSFIRS AND POSTINGS 	 [60 

CIks in General post Offices ot first class hcad post 

offices dealing with stair cases 	. 

Time-scale clerks in offices of the Superintendents of 
post offices and Railway Mail Service except sorting I 
clerks in offices of Superintendents, R.M.S. 1 4 years 

Clerks working in the correspondence and accounts 
Branches of head post offices 	. 

Time-scales clerks working in the Philatelic Bureau 

Noit.—The Divisional Supdt. / PPM/Gazetted Postmaster working direc- 

tly under the Head of the Circle may at his discretion, order transfer of 

the staff working in the Philatelic Bureau any time before completion of 

the tenure of 4years for administrative reasons. 

Foreign Post Units 

	 II 
(i) Class IV, Time Scale Clerks and L.S.G. officials in 

all branches of foreign post (except Store M.O. & 
C.E.D. and strong rooms 	. 	 . 	 . 	 . 	 4 years 

4 

Class IV, Time Scale Clerks and L.S.G. officiIs in 

Store, M.O. & C.E.D. and Strong rooms, 	. 	 2 years 

LDcsjUDcsJSUperviSOrY staff (i.e. Junior/Senior Acc-

ountants and Accountants in SSG in SBCO/ICO in all 
offices (subject.....to rotation among themselves every 

4~4 
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Chap. II] 
	

TRANSFERS AND POSTINGS 	 j60 

year of LDCs/UDCs in offices with more than one 

LDCJUDC). 

Non-gazetted head postmasters 	. 	. 

Non-gazettd sub-postmaStrS 	
. 

(8A) Departrneltal praich Postmasters •. 	 3 years 

Town Inspectors . 	. 	. 	. 	. 	. 	
.. 

(9A) Clerks in post offices having one clerk besides the sub-
postmaster 	 . 	. 	. 	. 

Other post oflice clerks (including Lower and Higher 
Selection Grade) who handlecash valuables 	. 	. 1 year 

Clerks in charge of savings bank and sub-accounts 
departments 	 - . 	 6 months 

N0TE.—The Divisional authorities may in their discretion cxtenthe 
tenure up to two years of the staff working in the Savings Bank, Branch 

cf the Head offices and sub-offices not lower in status than the L.S.G. 

Sorting clerks in offices of Superintendents, R.M.S. .5 years 

Village postmen attflchcd to offices having two or 
more village postmen 	. 	. 	. 	 6 months 

Time-SCale Accountants in Head post Offices where 

there is more than one Head Post Office in a Division 
on the same scale of pay. In single handed offices, the 
Sub.poStmaSter will invariably be transferred every 

three years 	 . 	. 	. 	. 	. 	. 4 years 

NOTE.—ThC Scale Accountants in Head Post Offices can be rotated with 

sudi Accountants in the I'ostal Divl. Offices also." 
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Chap. II] TRANSFERS AND POSTINGS [60-60C 

 Sorters in Record Offices and Sub-Record Offices 4 years 

(15A) L.S.G. and H.S.G. 	Sorters 	in R.M.S. offices 4 ycars 

 Clerks inR.L.Os. who handle cash or valuables 1 year - 

•  

1• 
Clerks (including cashiers and Store-keepers) in differ- 
ent section of MMS Organisation under the control 

of Gazetted Managers only 	. 	. 	. 	 . 4 years 

 Cashiers in Telegraph Engineering Divisions, 	Tele- 

graph Offices, T.R.A.OS., P. & T. Training Centres, 

Mail Motor Service, Office of Accounts Officer, Stores 
and Workshops, Organisations under the Additional 
Chief Engineer, T. & D. Circle, and in 	postal 	Store 

Depots 4 years 

 "H.S.G. 	and 	J..S.G.", 	officials 	and 	clerks in 	the 

Postal 	Stores Depots 	not 	declared as independent 
. 	; 

units 	. 	. 	. 	. 	. 	. 	 . 	
. 4years 

N0TE.—The period may be extended upto six years in the case of 

clerks at the discretion of the Supdt. of the Stores Depot concerned. 

A clerk in circle and Administration officer should 

not ordinarily remain in the same section for more than four 

y
ears at a time except in the case of mail and sorting section 

• 

	

	 and PLI Section where he should not oidi iiarily rcmain for 

more than ive years at a time. 

Clerks including Lower Selection Grade Clerks in 

time subord iiiatc units of the 1cicgra)l1 Stores Organ isatiot) 

should not ordinarily remain in the same section for more than 

four years at a time. 

4 	- - 	60 C Deleted 
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%'O-D. No clerk, including Selection Grade Clerk, in Tele-

phone Revenue Accounts Offices should be allowed to remain 
in one Section fOr more than a period of four years at a time. 

In exceptional cases, heads of offices will have discretion to 

extend e said period by one year. 

l. An officer should not ordinarily be brought back to the 

same Division. Sub-division or post until the lapse of an 

interval equivalent to the maximum period for ivhi€h the post 

may be d as fixed in the above rules. 

Except when a longer tenure of service against a post 

has been specifically prescribed or is aUtIiOriSC(l by orders of the 

Head of the Circle in uny special contingency, no official shall b& 
retained in the same branch, in the case of a First Class Head 
Office or in the same office, in the case of other post offices, for 

more than 5 years and shall not be eligible for posting back 

to the same branch or office, as the case may be until after three 

years of the date of his last posting there. 

/ 	
V 

v 	62. The rotation orders contained in Rules 59 to 61 al)ove 

in -so far as they relate to officials mentioned therein should be 
followed strictly and any deviation therefrom s'houkl not be 

allowed unless the head of time Circle is I)crsomiaIlY and fully 

satisfied about the need for the same. u00 
2-A. In a(lditiofl to any personal 1c(1ue51:s for ti ansfer 

which may be made the considerations: - - 

of affording the staff an equitable opportunity of avail-

ing themselves of the facilities for better technical 

knowledge and experience in larger exchanges or ser-

vices in better stations; 

of retaining suitable officials in duties the continuance 

in which might enable their utilisation to the best 

advantage of the service: and 
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(c) of meeting the General needs of administrati01 should 
be kept in view by the competent authorities. 

62-11. The provisions of Rules 62-A will apply 	mutatis 

mutandis to Telephone Monitors also. J 
9LEGRAPH TRAFFIC 	H 

POWERS 

ri 

63. Transfers at Government expense of any members of 
the Traffic Bian cli from one circle to another require the prior 
sanction of the Director-General. Transfers without relief, or 
exclinges between the oflicers of the Telegraph Trallic Services, 
Class II, of one Circle and those of another, at the expense of 
the applicants, may be ordered by the Head of the Circle con-
cerned but the formal sanction of the Director-General should 
be obtained in each case. Exchange of stations between the 

non-gazetted officers of the Traffic Branch. •  of one Circle and 

those of another, involving no expense to Government, may be 
ordered by the Fleads of the Circles concerned and in such 

cases the formal sanction of the Director-General is not necessary 

but a report should be submitted for information. Temporary 
transfers of telegraphists from one Circle to another for a period 
not exceeding three months require the prior sandion of the 

Director-General and can only be sanctioned in cases in which 

there is no leave due to the official. 

'FEI.EGRAPH J\IASTERS AND ]E1.EGRAPIISFS 

61. In order to avoid expense to Government and hardsli ip 
to the signalling staff, transfers should be icduccd to the miii-

IliUm conmpatiblc with the iicccssity : - 

(I) of providing telegraph masters with charges of ofhccs, 

(2) of periodically relieving men at unhealthy or excep-

tional stations, 

(Q 	K 

p 


